CENTRAL ADMINISTRATIVE TRIBUNAL -
CALCUTTA BENCH

NG, M.R,25 of 1987
’ 0.,A.68 of 1987

. - " Date of Order : 21 +4.,1998

\

. Present : Hon'ble Mr.D.Purkayastha» Judicial Member.

DILIP KUMAR SHARMA & GRS,
Vs.

UNION O INDIA & ORS,

‘For the epplicants s fMr.K.Sarker» counsel.

For the respondents 3 m.S.Chowdhurys counsel.

ORDER

Ld.counsel fo: the appiicantSo fireKe3arkars hes
produced @ latter uritten by the applicents Dilip Kumer
Sharmas and submits that the applicants do nqt g,}al:aé to
procead with this case. Mr.Sarkar piays for libérty<§q'
withdray the c2se. | ‘ | o
2. The prayer is a-lltwedi. The Q.A, is disposed of as
withdraun. The M.A, also stands disposed of,
3, The letter produced by the ld.counsel Por the applicentss

Mq\
(D.PurkByastha)

dud icial Memb er

be kept on record,





